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(By Hon'ble shri Justice V.S.Malimath, Chairman) .

The petitioner, Dr. G. Ramachandran, commenced his
caresr in the Agricultural Economics Research Centrs of
the Upiversity of Madras as a Research Investigator From‘
15,7 .,1954 te 27 .4 ,1955, He was subsequently éromotsd as
Senior Research Investigator and worked as such from 26 .4 1955
to 11,1.1§5?. Thereafter he was appointed as a gtatistical
nfficer in the All India Hanaicgafts'Board, Government of
India, which post he joined on 17 .1 .1957 after tendering his
resignation as Senior Rasearcﬁ Investigator, 1n due coﬁrse
he retired on 30.,9,1985 after attaining the ags of suparannuatiﬁn‘
He has bean given the pensionary benefitsAtaking into
consideration the service. rendere¢ by him id the Central

q/ Government from 1957 onwards . In this petition, the
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petitioner made a prayer | contending_tha t his pensiomary
and retiral bensfits should be fixed taking'into consideration
the service resndsrsd by him bstwesn 15.7 1954 and 11.1,1957
when he was working as Ressarch Investigator and Senior
Research Investigator in the.Agricultural EconomiES Resesarch
centre - University of WMadras. 1In support of his claim

he relied upbn the O0Office NemorandumvN0.28/10/84~Pension
Unit dated 29.6.1984 issued by the Department of Personnel

and Administrative Reforms which is produced in this case as
Arnnexure '8!, The réquest made by him in his representation
not having been granted, hs has approached the Tribunal

for apprppriate reliefs in this behalf,

2, The principal pontention of Or, G. Ramachandran

is that he fulfils all.the conditions prescribed by the

ordser of the Government in Annexure 18%, According to him,
the said order enables him to éount the gsrvice rendered by
him in the Agricultural Economics Research Centre from

15,7 4954 to 11.,1,1957 for the purpose of coﬁputing t he
qualifying service for grant of pension, He relises upon
pazagréph 3(b) (ii) which reads as follows?é -

wan employee of an autonomous body on permanent
absorption, under the Central Government will
have the option gither to receive CPF benefits
which have accrued to him from the autonomous
body and start his servics afresh in Government
or choose to count service rendered in that
body as gualifying service for pension in
Covernment by foregoing employer's share of
Contributory Provident rund contributions with
inpterest thereon which will be- paid to the
concerned Government Department by the autonomous
body ., The oﬁtion shall be exercised within
one ysar from the date of absorption. 1f no

\( option is exercised within stipulated pBrlOd
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employee shall be deemed to havé\ggsfg/to
receive CPF benefits, The option oncs
exercised shall be final "

Relying on this paragraph, he submits that the petitioner

having been absorbed -in the service of the Central Government
after his having rendsred sarvice in a C@ntral autohoﬁqus body,
he is an£itled to count his service rendered by hiﬁ in such

an autonomous body for the purpose of pension. 'Hé_Fupther
submits that the Agricdltu}al Economiés Reséaréh Centreb

is alﬂantral ‘autonomUUS body contemplated by the ﬁrder of
Govasrnment éhd the cqndition specified in paragraph 4 of the
aforesaid Office Memorandum .is duly . satisfied in this
case, Forrthe sake of convenience, Qe shall axﬂract paragraph
4 which raadé as follous:

"Central autonomous bady™ means ‘body which is
4financad "wholly or substantially from cess or
Central Government grants, "Substantially" means that
more than 8O per cent of the expenditure of the
autonomous body is met ihrough cess or Lentral
Covernment grants. Autonomous body includes a
'Central statutory body or a Central University

but doss not include a public undertaking.

- Only such sarvice which qualifies for pension

under the relevant rulss of Government/autonomous

body shall bs taken into account For this purpose."
Dr-. Ramchandran invited our attention to the averment in
paragraph 4(aj of the petiticn in supﬁort of his gase thag
the Agriculfural Ecocnomics Research Centre is financed gholly
fhrough graﬁts from éhe ministty of Agriculture, Govt . of
India and haé,_therefore, the status of a Cenﬁral autonomous pody
3,4‘; In the peply filed Ey the respondent in this cass,

it is stated that the contention of the petitioner in this
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behalF' i; not correct inasm&dﬁ/as.that tﬁgfféﬁpléyees o?
the AERC are governmed by the rules and regulationé of the
Univers;tiss. Though the/expenditure on their pay,and allowances
and other service charges are met totaliy from out of the
grants rsleasad by thé‘Govt. of India, they -cannot be
treated as employses of the Central Governmsnt Adtonomoué
Bodives* as AERC is not a Central ﬁutohdmous Body., 1t is aiso
stated that thers is no pension scheme available in the Madras
- University, It is stated that the Government of Tamil Nadu
has not so far entered into any reciprocal arrangements with the
Government of India fer counting such service, The clear
- ~ effect of the stand taken by the respondent in their reply
is that the petitioner was really the eﬁployee of the Madrﬁs
University when he Qas borne on the establishmént of ALE.R.C.
Though AERC raceived funds from the Govt . of India tc mest the
entire expenditure in‘regard to pay énd»allouances, the
other expenditure was not met by the Govt . of India., The sams
was met by the Uniﬁersity of Madras as the AERC was cobviously
a.projact of thé Madras University itsslf,. Thé petitioner
hi@salr has stated that he was working in the Agricultural Econo-
mics Research Centrs - briefly AERC- Umiversity of Madras,
madras, That this particular project known as thé‘%ERC'
was finmanced to the extent of pay and emoluments of the
staff concerned does not .given the AERC itself the status of
an autonomous body. 1f it uaé a Central Govermment Autoncmous
8pdy, the petitioner Qould ﬁot be governed by the rules and

regulations of the Madras University. The fact that he - was

{{governed by the rules and regulations of the Madras University
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clearly shouws that the AERC uas not Central autonéhous body but was
under the overall control of’the University of Madras,

That being the pasition, ~thé body af which the
petitionef'could be regarded as the employee is not the

AERC but the University of Madfas. Hence, it is not enough
to»éstablish #hat AERC was receiving substantial contribution
from the Government of India to confer on it the status of
Central Government Autonomads Bedy and the petitioner must be
fégarded as its employee, The petitioner can succeed.by
éstablishing that the University.of Madrés was receiving more
than 504 of funds as grants from the Central Government,

.That is not the case of the petitioner. Hence, we ars satisfied
that the petitioner has failed to establish that he was an
employess of the Ceptral Autonomcus Body from 15.7.195% to
11.1.1957 @ hich ig the primary cond;tion that has 'to be
satisFied'Fa; thé purpose of 00unﬁing the said service for
pension under the Central Covernment. For the:reasons stated

above, this petition fails and is dismissed, No costs,

b R s
(S .R.

(V.S.MALIMATH) -
FE MBER (A CHAIRMAN



